
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. /281/93 
T.A. No. 

DATE OF DECISION 26th iiy,i99 3  

hflh1c.i1 h..Ptni 
	

Petitioner 

6h1i J.3.Ycji±k 
	

Advocate for the Petitioner(s) 

Versus 

Union of 	& OLhs 	 - Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. ;i.i.i<o1htr 	 flinistciLi. 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement ? 'Y 

Whether it needs to be circulated to other Benches of the Tribunal? A 



Manual K .Patni, 
Postal assistant, 
G • P • 0. f  ANii,,-irdabad  

Advocate 	 Mr.J.a.Yajnik 

versus 

Uuion of Inula, 

to be servad through the 

Chief Postmaster General, 

Gujarat Cii:cle,thrnadabad- 

The Chiet Ostrndster, 
G.P.0.,Ahd.aba.i-38O 001 

The 6ub Post i1asLer, 
Dhanahuka. 

	

	 . • . .. 

0iL0RD L R 

o../281/93 

Date : 26/5/1993 

Per : HOfl'Dle Shri ivi.R.Kolhatkar, 
tf11St5tlV 

1 • 	 .3 .J.Ynj irLk, 	L a5VCCL 

lor th 	1cut. ihi asDws iiad on 

i-. prior o sh 	VCitIOfl. Is was takan u 	as us n 

;atLr ashs 1icnt was s::rshecisiva tans ID n1 Dction, 

Annexure 1 will be taken. The main 	onLantion Of 

4-pp licant is that he is a cancer patient and he has bscn 



undergoing treatment for cancer in the Gujarat CLncer 

& esearch Institute, hmadabad and his treatment viould 

suffer by the trinsfer. Secondly, Lhe applicant contends 

that his seniority in the cad.e of P&s Ahmedbad, GPO 

would be adversely affected by this transfer as he may 

be placed on the bottom of the grcida -L-ioii list at the 

nw piece. For this purpose, the applicant relies on the 

Bhagavatiprcsad 	v/s 	state 18, GLR - 562/was a 

case decidect by GujaLat 1-iih Court, in the context of 

state government employes. In reard to the applicability 

of Shilpi bose case decided by Supreme Court. pp1icant 

I.  
contends that this is not a transfer s plicitr a 

trnsfer with adverse conseo:uences relating to his 

seniori-cy and therefore, ti-ia sCute is not applicole to 

tnis cas • ehe fact. however, jeracins that the alicant 

has not exhacuted alternative x remedies by making a 

proper representation to his higher departmental authority. 

The ap1icanc is agreeable to this course of action. 

This case at this saga itself/finally aisposea of by 

isaUing appropriate ai)ectious in ehe i'atter. 

0 R D E R 

The applicant is directed to make a 

roper representation to his departmental superior \1Z. 

Chief Post A1aser Generl, hiedebd agcinst the trnsfer 

oroer within week of the receipt of this order. 

The thief Post hester General, hntadabad 



3. Pending such representation and, pending the 

on by the Chief Post Liaster 

//93, vide Annexure A/i. and. 

Post iIusuer Gneia1 is 

ondents ae directed not ato 

applicunt to approach this 

o be udvrse to hiLn. 

if the decision on his 

( i..o1hatkar ) 

Administ_ ative Melitber 

in GPO, Ahmedabad. 

- . . . . .4... 

is directed to dispose of the representation of the 

appliccint within a month from the date of receipt 

thereof. 



IL 

CENTRJL ADMINI3$pTIVE TRI 3UNAL 
Ahmedahacj ench 

pplicatjon No. 2f 	of 19 
Transfer PPlication No. 	Old W.Pett No.  

oERrII, 

Cejfled that no fuher ctio is required tobe 
taken and the case is fit for csnsignont • to the Record Room (Decided) 

Dated : 2 

°oUfltersigned 

Section Offjcer,t:ourt officer 

8inture of t} Dealing 



L.. 2 c•Lai 	LTIVE TRLBIJNAL 

AT AHrEDE1D BEiCH  

CAuSE T IT IM 	 - OF 19 

NAS OF THE PARE 

VRU 

- 

jipLc cl 

i:_ 	iiIIfi1tiII: I 	I 

ii: 	I: 


